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 Heard both sides and perused the case records.  

 

2. Classification of the imported goods i.e. “Battery operated 

Ultrasonic/Electromagnetic Automatic Meter Reading (AMR) water meters” 

is the subject matter of the present dispute. The appellant had claimed the 

classification of the said goods under Customs Tariff Item (CTI) 9026 10 10 

as “Flow meters”, as against the classification claimed by the Department 

under CTI 9028 20 00 as “Liquid supply meters”. The Bill of Entry filed by 

the self-same appellant before the Commissioner of Customs, Air Cargo 
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Complex, Sahar, Mumbai with regard to change in classification of the 

goods came up for hearing before the Tribunal and the Tribunal vide Final 

Order No. A/85701/2025 dated 16.04.2025 has upheld the classification of 

the said product under CTI 9026 1010. The said final order of the Tribunal 

dated 16.04.2025 was appealed against by Revenue before the Hon'ble 

Supreme Court, which was disposed of vide Order dated 13.08.2025 in 

dismissing the Civil Appeal filed by Revenue. Thus, the classification issue 

arising out of the said imported goods is no more res integra, in view of the 

settled position of law enunciated by the Hon'ble Supreme Court. 

 

3. Therefore, we do not find any merits in the impugned order, insofar 

as it has confirmed the adjudged demands on the appellants, holding the 

classification of the subject goods under CTI 9028 2000. Accordingly, the 

impugned order is set aside and the appeal is allowed in favour of the 

appellant.     
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